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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 36/2021
(wz)

lN THE MATTER OF: -

SIDDHARTH DEVELOPERS

& SUPPLIERS APPLICANT

VERSUS

STATE OF MAHARASHTRA

& ORS.

RESPON DENT(S)

Reolv Affidavit on behalf of Respondent No. 4.

Central Pollution Control Board (CPCB)

l, Shri Bharat Kumar Sharma, S/o Shri. D.P Vishwakarma

aged 48 years, working as Scientist'F'and Regional

Director in the Regional Directorate, Central Pollution

Control Board, Pune, do hereby solemnly affirm and

declare as under:

That l, in capacity of Scientist 'F' of the Central Pollution

Control Board (hereinafter referred as CPCB) am fully

conversant with the facts of the case and hence,

competent to swear this reply affidavit on behalf of the

Respondent No. 4 (CPCB).

L
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1. That the averments made in the Para 1 is about the

details of the Applicant and hence needs no

comments from this Answering Respondent No 4'

That ,the averments made iin the Para 2 is about the

details of the Respondents / non-applicants and

I 
'; 

r1 1! .,frence needs no comments from this Answering

ResPondent.

3. That the averments made in Para 31 is about the

profile and activities being carried-out by the

Applicant and hence needs no comments from this

Answering ResPondent.

4. That the averments made in the Para 3 2 is about

details of registration of Applicants firm and requisite

permissions obtained by the Applicant for operating

the stone crusher in the district of Gondia,

Maharashtra, which are matter of records and hence

need no comments from thisAnswering Respondent'

5. That averments in the Para 3.3 is about the

establishment of temporary leases along with their

captive stone crushers in the district of Gondia and

its adjoining district Bhandara. Further, the Applicant

mentions that such temporary leases are running

without obtaining the requisite Consent from

Maharashtra Pollution Control Board and the

Environment Clearance from Maharashtra State

t)
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Environment lmpact Assessment Authority. lt is

humbly submitted that requirements of consent are

stipulated under Section 25 of the Water (Prevention

and Control of Pollution) Acl, 1974 which lays down

the provisions about the restrictions on new

outlets/discharges and previous consent of the State

Pollution Control Board to establish or take any

steps to establish any industry, operation or process,

or any treatment, etc. The provision under Section

25 of Water Act, 1974, is reproduced hereunder for

ready reference:

"25. Restrictions on new outlets and new

discharges.-

(1) Subject to the provisions of this section, no

person shall, without the previous consent of the

State Board, -
(a) establish or take any steps lo establish any

industry, operation or process, or any treatment and

drsposa/ system or any extension or addition

thereto, which is likely to discharge sewage or trade

effluent into a stream or well or

sewer or on land (such discharge being hereafter in

this section referred to as discharge of sewage); or

(b) bring into use any new or altered outlets for the

discharge of sewage; or

(c) begin to make any new discharge of sewage;

Provided that a person in the process of taking any

3
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steps lo esfabfs/, any industry, operation or process

immediately before the commencement of the Water

(Prevention and Control of Pollution) Amendment

Act, 1988 ($ of 1988), for which no consent was

necessary prior to such commencement, may

continue to do so for a period of three months from

such commencement or, if he has made an

application for such consent, within the said period of
three months, till the disposal of such application.

(2) An application for consent of the State Board

under sub section (1) shall be made in such form,

contain such pafticulars and shall be accompanied

by such fees as may be prescibed.l

(3) The State Board may make such inquiry as it
may deem fit in respect of the application for

consent referred to in sub-section (1) and in making

any such inquiry shall follow such procedure as may

be prescribed.

(4) The State Board may -
(a) grant its consent referred to in sub-section (1),

subject to such conditions as it may impose,

being-

(i) in cases referred to in clauses (a) and (b) of sub

section (1) of section 25, conditions as to the point of

discharge of sewage

or as to the use of that outlet or any other outlet for

discharge of sewage;

q
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(ii) in the case of a new discharge, conditions as to

the nature and composition, temperature, volume or

rate ot discharge of the effluent from the land or

premises from which the discharge or new discharge

is to be made; and

(iii) that the consent will be valid only for such period

as may be specitied in the order, and any such

conditions imposed shall be binding on any person

establishing or taking any steps to establish any

industry operation or process, or treatment and

disposa/ sysfem of extension or addition thereto, or

using the new or altered outlet, or discharging the

efiluent from the land or premises aforesaid; or (b)

refuse such consent tor reasons to be recorded in

wfiing. (5) Where, without the consent of the State

Board, any industry operation or process, or any

treatment and disposal system or any extension or

addition thereto, rs estabi.shed, or any steps for such

establishment have been taken or a new or altered

outlet is brought into use for the discharge of

sewage or a new discharge of sewage is made, the

State Board may seNe on the person who has

eslab/ished or taken steps fo eslab/ish any industry,

operation or process, or any treatment and disposal

system or any extensbn or addition thereto, or

using the outlet, or making the discharge, as the

case may be, a notice imposing any such conditions

as it night have imposed on an application for its

consent in respect of

5
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such establishment, such outlet or discharge.

(6) Every State Board shall maintain a register

containing pafticulars of the conditions imposed

under this section and so much of the register as

relates to any outlet, or to any effluent, from any

land or premises shall be open to inspection at all

reasonable hours by any person interested in, or

affected by such outlet, land or premises, as the

case may be, or by any person authoised by him in

this behalf and the conditions so contained in such

register shalt be conclusive proof that the consent

was granted subiect to such conditions.

(7) The consent referred to in sub-section (1) shall,

unless given or refused earlier, be deemed to have

been given unconditionally on the expiry of a period

of four months of the making of an application in this

behalf complete in all respects to the State Board'

(8) For the purposes of this section and sections 27

and 30, -
(a) the expression "new or altered outlet" means any

outtet which is who y or paftly constructed on or

after the commencement of this Act or which

(whether so constructed or not) is substantially

altered after such commencement; (b) the

expresslon "new discharge" means a discharge

which is not, as respects to nature and composition,

temperature, volume, and rate of discharge of the

effluent substantially a continuation of a discharge

made within the preceding twelve months (whether

6
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by the same or different outlet), so however that a

discharge which is in other respects a continuation

ot previous discharge made as

aforesaid shall not be deemed to be a new dischatge

by reason of any reduction of the temperature or

volume or rate of discharge of the effluent as

compared with the previous discharge."

Similarly, Section 21 of the Air (Prevention and

Control of Pollution) Act, '1981 lays down the

provisions about previous consent of the State

Pollution Control Board to establish or operate any

industrial plant and the same are reproduced as

below:

"21. Restictions on use of ceftain industrial plants.-

(1) Subject to the provisions of this section, no

person shall, without the previous consent of the

State Board, establish or operate any industrial plant

in an air pollution control area: Provided that a

person operating any industrial plant in any air

pollution control area immediately before the

commencement ot Section 9 ot the Air (Prevention

and Control of Pollution) Amendment Act, 1987, for

which no consenf was necessary pior to such

commencement, may continue to do so for a period

of three months from such commencement or, if he

has made an application fot such consent within the

said period of three months, till the disposal of such

application.l

+
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(2) An application for consent of the State Board

under sub sectbn (1) shall be accompanied by such

fees as may be prescibed 'and sha be made in the
prescibed form and shall contain the paiiculars of
the industial plant and such other particutars as may

be prescibed:

Provided that where any person, immediately
before the declaration of any area as an air pollution
control area, operates in such area any industial
plant, such person shall make the application under
this sub-section within such peiod (being rol /ess
than three months from the date of such declaration)
as may be prescribed and where such person makes
such application, he shall be deemed to be operating
such industrial plant with the consent of the State
Board until the consent applied for has been refused,

(3) The State Board may make such inquiry as it
may deem fit in respect of the apptication for
consent referred to in sub-section (1) and in making

any such inquiry shall follow such procedure as

may be prescribed.

(4) Wthin a peiod of four months afrer the receipt of
the application for consent refened to in sub-section

(1), the State Board shall, by order in witing, and tor

reasons fo be recorded in the order, grant the

consent applied for subject to such conditions and

for such peiod as may be specified in the order, or
refuse such consentl:

Provided that it shall be open to the Sfafe Board to

cancel such consent before the expiry of the peiod

$
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for which it is granted or refuse fuiher consent after

such expiry if the conditions subiect to which such

consent has been granted are not fulfilled:

Provided fufther that before cancelling a consent or

refusing a fufther consent under the first provision, a

reasonable oppofiunity of being heard shall be

given to the person concerned.

(5) Every person to whom consent has been granted

by the State Board under sub-secllon (4), shall

comply with the following

conditions, namely -
(i) the control equipment of such specifications as

fhe Stafe Board may approve in this behalf shall be

installed and operated in the premises where the

industry is carried on or proposed to be carried on;

(ii) the existing control equipment, if any, shall be

altered or replaced in accordance with the directions

of the State Board; (iii) the control equipment

referred to in clause (i) or clause (ii) sha be kept at

all times in good running condition;

(iv) chimney, wherever necessary, of such

specifications as lhe Sfate Board may approve in

this behalf shall be erected or re-erected in such

premises; and

(v) such other conditions as the State Board, may

specify in this behalf; and

(vi) the conditions referred to ln c/auses (i), (ii) and

1
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*
c,(iv) shall be complied with within such period as the

State Board may specify in this behalf:

Provided that in the case of a person operating any

industrial plant in an air pollution control area

immediately betore the date of declaration of such

area as an air pollution control area, the peiod so

specified shall not be less than six months:

Provided fufther that

a. after the installation of any control equipment in

accordance with the specifications under clause (i), or

b. after the alteration or replacement of any control
equipment in accordance with the directions of the

State Board under clause (ii), or

c. after the erection or re-erection of any chimney

under clause (iv), no control equipment or chimney

shall be altered or replaced or, as the case may be,

erected or re-erection except with the previous

approval of the State Board.

(6) lt due to any technological improvement or

othewise the State Board is of opinion that all or any

of the conditions refened to in sub-section (5)

require or requires variation (including the change of
any control equipment, either in whole or in paft), the

State Board shall, after giving the person to whom

consent has been granted an oppoiunity of being

heard, vary all or any of such conditions and

thereupon such person shall be bound to comply

with the conditions as so yaried.

1o
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6.

7.

(7) Where a person to whom consent has been

granted by the State Board under sub-section (4)

lransfers hls rnteresl in the industry to any other

person, such consent shall be deemedto have been

granted to such other person and he shall be bound

to comply with all the conditions subiect to which it

was granted as if the consent was granted to him

origina y."

That the averments made in the Para 3.4 is about the

relevant provision of the Maharashtra Minor Minerals

Extraction (Development & Regulations) Rules 2013,

requirlng necessary statutory clearances to be

obtained before start of mining operations which are

matter of records. Further, the Applicant mentions

about the permissions given by the District Collector

of District Gondia & Bhandara to various temporary

Lease Holders and hence needs no comments from

this Answering Respondent.

That the averments made in the Para 3.5 is about

Hon'ble Supreme Court judgment in the year, 2012

which are matter of court record and hence needs no

comments from this Answering Respondent.

That the averments made in the Para 3.6 is about

establishment of stone crushers by the temporary

leaseholders without obtaining Consent from

Maharashtra State Pollution Control Board. The

8.
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submissions made by this Answering Respondent in

Para 5, above, may kindly be referred to in this

regard.

Further, the Applicant mentioned about Stone

Crushing lndustry has been categorized into Red

Category industry by the Central Pollution Control

Board. However, it is humbly submitted that this

Answering Respondent had issued modified

directions vide No. 8-29012/ESS(CPA)l 2015-161,

dated 07/03/2016 under Section 18 (1) (b) of the

Water (Prevention and Control of Pollution) Act,

1974 and the Air (Prevention and Control of Pollution)

Act, 1981 to all State Pollution Control Boards and

Pollution Control Committees regarding

harmonization of classification of industrial sectors

under Red / Orange / Green / White categories. As

per the aforesaid directions and as per Table G-3:

Final List of Orange Category of lndustrial Sectors,

Final S. no. 64; Stone Crushers have been

categorized into Orange Category.

A copy of relevant extract of aforesaid direction

issued by CPCB is annexed herewith and is marked

as "Annexurel".

9. That the averments made in the Para 3.7 is about

various statutory permissions viz. Environment

Clearance, Consent to Operate etc. obtained by the

ll
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genurne leaseholders and discrepancies with regard

to temporary licenses issued by the District Collector

of Gondia & Bhandara which are matters of records,

and hence needs no comments from this Answering

Respondent.

10. That the averments made in the Para 3.8 is about

the purpose of filing the present Application by the

Applicant and hence need no comments from this

Answering Respondent.

11. That the averments made in Paras 4.1 to 4.8

related to Grounds for filing the present O.A invites

no comments from this Answering Respondent.

12. That the averments made in Paras 5 to 7 about

cause of action, limitation for filing the present

Original Application by the Applicant and hence

needs no comments from this Answering

Respondent.

13. lt is humbly submitted by this Answering

Respondent that the violations, if any, of provisions

of the Water (Prevention and Control of Pollution)

Act, '1974, the Air (Prevention and Control of

Pollution) Act, 1981 are to be dealt in accordance

and in exercise of'powers vested under the said

Acts. Appropriate actibn against. the defaulter units

may be taken by the State Pollution Control Board

(SPCB) under the provision of Section 33A of Water

l3
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SAIEEF

(Prevention and Control of Pollution) Act, 1974 and

Section 31A of Air (Prevention and Control of

Pollution) Act, 1981.

That in light of the above submissions, it is

respectfully prayed that this Answering Respondent

No.4 i.e. CPCB shall abide by any order or directions

passed by this Hon'ble Tribunal.

w
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VERIFICATION

Verified at Pune on this..lJ.lday of Janua ry, 2022 thal the
contents of the above affidavit are true and correct to the
best of my knowledge and belief and nothing has been
concealed therein.

w
DEPoN ENT ;;-pondent no. 4

COUNSEL for Respondent No. 4

Noted & Registered

At.Sr.No..l61.eI?*-....

BEFo-FE ME
(9)>-,--

flATIISHA sAI$EER CHITNIa
NOTARY

@VEN$'IENI OF IXOA

1 1 JAN 20?2
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No. 8-29012lESS(CP A) / 2015-1 6 /
To

The Chairrrrarr
All thc State Pollutjon Control Boards / pollution Control Committecs
( List Atrached)

SUB| MODIFIED DIRECTIONS UNDER SECTTON 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) AC-t, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTOITS
UNDER RED/ ORANGE/ CREEN/WHITE CATEGORIES.

WHEREAS, Llnder section t6 (2)(b) of rhe Water (preventiolr and Control <rf
Pollution) Act, 1974 and under Seciion 16 (2)(c) of the Air (preveniion & Conrrot of
Pollufion) Act, 19tj1, one'of the functions of thc Central pollution Control lloartl (CpCB),
constituted uncler the Water (Prevenhon and Conh.ol of polluiion) Act, 197.1, is kr
coord inatc activities of thc state Pollu tion control IJoards ( sPC IJs) a nd Irollu tion con trol
Commirtees (PCC5); arlcl

*Sq c-{cq fuiTurl
CFt.l iRAL polLUTION CON rHOLi

March 07,2015

WHEREAS, urrder section 16 (2)(c) of the Watcr (preverrtion and
Polllltion) Act, .1974 

and under Section 16{2X )of rhe nir (Prevention &
Pollutiorl) Act, 1981, one of thc functtons o1 rh..CpCD.i-, n) pro! i.lc rrchlrcal
rn('1 Bur!lJn(. to SPCBs .)rhl PCCr .1nd'.'

Conlrol oi
Control oi
,lssisiancc

across thc country;

l, -r

t6

WHEREAS, ir was broughl to the notice ot'Cttfr, 'ihat Ltiffercnt SpCIJs / I,CCS
wure following dilterent cnteria ror claisj[,cntlon gf rn,..lu.frral \r.ch\r\ unLtcr
Re(l/Orange/ Creen categorl nnd that ( Iassitic.tron rn as $ipg u..,J bv th,.sl,Crt\/ l.( ( \
for grant of consents tb inilustrres antj l,r InvCnto Tatlr,tfi lisurvcrllancc ol irr.lustrics...: .l ,t'

:t- . I wnrnt;is, ili'i ir.u" ,"gu,.tng.!;ii'r.1.;i;6h*I1. rvr1.rt(EA.a rrc.s:uc rcgar(ttng.6-jassiiic0tt(rl-uJ rrrrlu.trr,. v".,_ d.,.ber.rr,\j Jpo,r..' ,tlhe5o,r,ConferCn(cc,r('l..,r.men&Vcinber(ecrt.t.rrrrs.,t Ll\rl&51,\lti/pessi;(l(l
::l,jjgr:j ll, 20]0 ancl a rvorking grou p._com prising ot icprcscnrati,,$ r1.", qlJfi\.*
Cl)CB was coistituied to pre*rrr a c()r( l)LB wr5 cot.slitulcJ to prcF.rt1-,r c,,nsr,Ji(1.,t..1, t,st,,l ,rr(iust rl q..r,,r. ralrr.r_ r, nJ'Lr.- ' ' Rtrl,/Or.r n8e/ Gre+r1.Jdi(Jjor \ to bnng unrtorrnit,,. rn classrfrc,rrr,rrr .,f ,n.trst.,.rigJ.tr,ii
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REAS, the report prepared by the Working Group was discussed in the 57'h

nce of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs hcld in Delhi on
'ptember 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report oI the working group was prepared, incorporating the

suggestjons/observations made ill the 570\ Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers clclcgated to the

Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, fo)lowing dircctions were
issued {or compliance to all SPCBs/PCCS to maintain unrformiiy rn categoriration ol
rndustries as red, orange and green as per list [inalized by CPCB, which iclcnrified u5

typcs of industrial sectors as'Red',73 indushial :^ectors as'Orarlge'and 116 sectors as
'Creen'l

a). To maintain unifonnity rn categoflration of rndustflcs untlcr l{cd/
C)rangc/Creen category, the SPCBs / PCCs shall adopt the list as finalizcd bv CPCB based
on the recommendations of that Workrng Group for grant of Consent, inventorization of
induslries under Red, Orange and Creen categorics ancl other related activitics

(b). The SPCtss/PCCs shall revise the lisi of Red, Orange arld Creen categorios
of industries operating in rheir jurisdiction based on the criieria spccificd in thc final
report of that Working Croup and submit the same to CPCB withir 90 tlavs in IT.rrtl coprv

as well as soft copyi

WHEREAS, later-on, it was obserued that the proccss of caiegorization thus far wis
primarily based on the size oI the indusiries and consumption of resources and pollutior\
due to (lischarge of cmissions and effluents and ii:i likclv irnpaci on hcaltl was n()t
considercd as primary ariteria;

WHEREAS, there have been proposals from the SPCBs / PCCs alrd industrial
associatjons for calegorizatiolr of the jndustrial sectors in a more pragmatic manncr l hc
issuc was cliscussed during the national level conjerence of the Environment Ministerlr of
the Staies, helci in New Delhi during April 06-07, 2015 and also during the Cor{ererrcc of
thc Chairmen ancl Member Secrctaries of CPCB and SPCBs/PCCs hcld in Nc'r,r, Delhi on
April 08, 2015. Accordrngly, a 'Working Croup' compr ising of the Nfembcrs lrom Ccrtr al
Polluiion Control Board and State Pollution Conirol Boarc]s rcprcscnting the States oi
Anclhra Praclesh, Punjab, Tamilnadu, West Eengal, Madhya Pradesh and M.rharashtra,
was consiituted to revisit the criteria oI categorization of illdustries and suggcst raiiorale
based on pollution potential For categorization of industrial seciors and adopting it 1or
implementation oI pollution control plan;

WHEREAS, the Working Group has dcvelopcd ihc.iitcna of.dtegorizati(,r o[ rndustrial
sectors based on thc conccpt of Polluhon lndex u,hlch is a functr)n of the emissions (air
pollutrlrts), ellluents (water potlutants), hazardous wastes gerreral€d an(l consunlption of
rl,sources For this purpose thc re[erences arc takcn from the the Water (i'rcvontion an!] Conll1'l

2t5
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FT

of Pollution ) Cess (Amendmeni) At, 2003, Stanclards so far prescribccl f",- 
""ri,rus r,,lfur.,,,,li{

under Environment (Proie.hon) Ac,19ti6 and Doon Valiey Norifjcatiol, tqgq i.sue.l hr 
i\?.\.

NfoEFCC. The Polluhorl tndex (Pl) oI any indushiat sector is ; number from O to tou an,l rhe \\)i\.
increasing vaiue of PI denotes thc jncreasing degree of pollution k)ad from thc industnnl s.,,,r, 

\
WHEREAS, bascd on the scries oI consulrations with SpClls, diFterent GovcrnmenL / Non_

Sovernment lnstitutions includinS indusrries ancl MoEtrCC, rhe foito!,.in8 criteria on ,t(an8o ol
Pollution hdex 'for the purpose of .atcgorization of industrial sectors hai heen finalizo,j

o Industrial Sectors having Polluijon Index scorc of 60 and above - Rcd catcg()ry
o I ndush'ia I Sectors having Pollufion Inciex score of 4j to59 _Orangecakgorr
o Lrdustrial Sectors having Pollufion lndex score of 2l to..l0 -Creen catcgo^,
c Industrial Sectors havinB Pollution In(lcx s(()rc in(1. & ufto 2t) tr\,hitr cat(,$)r\

WHEREAS, bascd on the rcvised critcria, thc 'final lleport on Revisecl Catcgoriz.rtion
o{ Industrial Sectors under Rcd/Orange/ Green/ W hite' has bc,er1 evolvcd. -fhc
'Calegorization'is basecl on the relative pollution potentialol the indusirial sL.ctors anLl

Srouping of the irldustrial sectors based on thc Lrse of raw materials, rtranufacLuritllj
process adopted and pollutants likely to be generatcd;

WHEREAS, baseli on relative Pollution lndex, thc number o[ inclustrics u] vrrrioLrs
categories are as under

i. The Red category of industrial sectorc: 60
ii Ihe Orange category ol lnctustriai sectors: 83
iii. The Greon category ol ir.rrlustrial scctors: 63 anrl
iv The Newly intr.oduced White categorl,: 36

WIIEREAS, there shall bc no necessitv of obtaining thc Corlsr,nt to Opcratc,, ior Whitc
categorv of indusfics and an intimaLion to concerned SPCB / pCC shall sufficc;

WHEREAS, thc purposc of categorization is to ensure that the inclustr.r, is
establishecl in a nranner consistent with the environmental objcctives and to prompt
industrial sectors to aclopt cleaner tcchnologies, uliimately rcsLtlting in genr,raLion of no
or minimum pollLitants.

WHEREAS the new catcgorization system shall also facilitatc in $ellasscssll)(-nt
by jn(lustries;

Now, th€reforc, in exc-rcise of the powcrs delegated ro rhe Chairman, CI,CB undor
Secijon 18(1)(b) of the Water (Prevention & Control of pollution) Act, 1974 ancl Scdion
18(l)(b) of the Air ( Prevention & Control of pollurion), Act, 19tJl the carlier Direcrions
issued in Iune 2012 in thc context of categorisation of ir.tcluslrics as llcd, Orangc & Grcerl
are withdrawn with immediate eflect anrl foilowing ,Directions, are hercb!, issued k)r
compliance bv al1 SPCBs ancl PCCs:

ji)

)B
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5.

6.

7

That the SPCBS arld PCCS shall adoPt the Rcviscd Critcria of catcSorization

of industrial sectors as d€tailed in table nos. F1, Ij2, F3 and F4 and llcvised

Lists of Red, Orange, Green and White categorics of inclLlstrial scctors,

presented at talrlc r1o. G2, G3, C4 ancl C5 resPcctivel\', in the'Final RePort'

as altached herewith immediately.
That all pending applications lor consic'lcration of'Consent to Establish'

and 'Consent to Operatc' and future such aPPlications sl'ra ll b' processcd as

per revrsed criteria.
ihat the SI'CBS and PCCs will Provillc the list of industrics iclentifictj irr

each category existing ir the Statc which have been constclercd for Erant of

consents. SPCBS/PCCs r.'ill forwarcl the list oi such industries beforc

31 05.2016 and the samc will Lrc uPloaclecl on thc wcbsiies of respcctivc

SPCB/PCC.

'Ihal the I{P\ rtcLl Lr.rs.rt I(r'rl, ()rJntr, (,r,.\n.rrrtl WIrrt': (Jt(A.rr ('f
industrial sectors' shall be userl by thc SI'Clls antl PCCs for Corrslnt

Management and inventorization o( industries uncler Rccl, Orangc,Crcen

and White categor ies. Siting of industries shall be onlv in conforrrirT g arc.ts.

SPC Bs / PCCS shall evolve sector sPecific p lans for control of Poll u tion and

industrial survcillance for verifving complrance.

That the SPCBS and I'CCs shall revisc /PreParL'thc invcrllorv oi lid!1,

Orange, Green and White categories of industrics oPeraling in thcir
jurisdiction bascd on thc revised criieria spccificd in thc Final Ilcport anti

submit the same to CPCB withrn 90 days r.e , bc'fore 30.05 2016 rn h.rlcl cop\'
as well as soft copy.

That the iisled category of irldustries or those i(lcntifie(l latcr or1 un(l(rr

diffcrent calcgones sl,all not bt' linkeel to sancllon of loan /financc'rrr' bank

proccc tl i r-rgs.

That any lurther addition of any ncw or lcfFover inclustria L sect()r anLl ihc ir
categorizatioD which js not Irstecl in the revise.l lisl ol Rcd, L)rangc, Grcen

and White industrial se.tors, shall be done at thc lovel of conccrned SI'Cll

/PCC flnlowing revisccl criteria & guidelinL's as detailcd in the.ttachr(l
documeni anci no coDcurrercc of CPCI] shall rrormalli, be requircrl It is

further clarificLl that while categorizirlg the indu:itties, h'actional numbcrs
.;hal I [r.. rouncled of ( 1,..r nr a r..t i ntcEcr.

4,/j

)?
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ol1The SPCBs/PCCs shalJ acknorv)edgc the rec.ipt of directions

'Action Taken Report' in compliance \^,ith tl]esc directjons
75.04 2016

(Arun

ancl submr.t thcl
t() CPCI] bcforc

Copy to:

1 The Chief Secretary of all the States ancl UTJj
2. The Secretary ,

Ministry of Micro, Small ancl lvleclium Entreprcrleurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secrelary ,

Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

{. Thc Secretary,
Ministry of New and Ilenewablc tncrgv
BIock-14, CGO Complex,
Lodhi Road,New Delhi-110 003,

5. The Advisor(CP Division)
Ministry of Env ironmcnt ,Forests a)rd Climatc ChanBc
Indira Paryavaran Bha\,\,,an

Jor Bagh Roatl, New Dclhi - 110 003
6. All ZonalOffices of CPCB

I l( 
'"

20
5/5

(A. B. Ak6lka0
Member Sccretary

1
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Final Document
on

Revised

Classification
of

Industrial Sectors
Under

Red, Orange, Green and White Categories

(February 29,201.6)

it 
'','" t,vr'

rIaIl

Central Pollution Control Board
Delhi

2',t

IAt{lSF t
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:xP. Di i
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